RAJYA SABHA [1st March, 2005]

(d) if so, what steps Government propose to take to help the State
Governments in debt servicing; and

(e) whether he has considered the request of Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
S.S. PALANIMANICKAM): (a) Yes, Sir.

(b) Total debt of these States outstanding as on 31.03.2004 (RE) was as
under:
(Rs. in crores)

State Total Debt
Andhra Pradesh 57589
Kamataka 36230
Maharashtra 74692
Punjab 42187
Tamil Nadu 47249
West Bengal 84408

(c) Interest payment made by Andhra Pradesh during financial year 2003-
04 (RE) was Rs. 6919 crores. Incremental loans borrowed by Andhra Pradesh
during last nine years is Rs. 42426 crores.

(d) and (e) Government of india formulated a Debt Swap Scheme in
September, 2002 to give interest relief to the states on the 'high cost debt' owned
by the States to the central Government, bearing interest rate of 13% and
above with low coupon bearing Small Savings and Additional Open Market
Borrowings. The State Government of Andhra Pradesh as on 31.03.2002 had an
outstanding high cost (13% above) Central debt of Rs. 6892.84 crores, which
stands swapped now.

Government has also decided to accept debt re-schedulement and waiver
recommendations of Twelfth Finance Commission.

Policy on investment in Domestic Corporate Bonds

47. SHRI MOOLCHAND MEENA: Will the Minister of FINANCE be
pleased to state:

(a) whether he has suggested to the RBI to frafrfe a comprehensive policy
on investment in domestic corporate bonds by foreign institutional investors;
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(b) if so, whether this has been done considering overall implications of this
issue on interest rate management in the country;

(c) if so, whether any concrete policy in this regard has been
formulated by the RBI;

(d) if so, what are the details thereof; and
(e) by when final decision is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
S.S. PLALANIMANICKAM): (a) No, Sir.

(b) to (e) Do not arise.

Reduction of Interest Rates on Debts in Gujarat

48. DR. A.K. PATEL: Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the State Government of Gujarat is taking major
steps to improve its public finances by reduction of average interest rate on debts;

(b) whether the state Government has made any proposals to the Central
Government in this regard; and

(c) if so, whether any decision has been taken by the Central
Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
S.S. PALANIMANICKAM) : (a) Yes Sir. The State Government has
undertaken extensive debt swap including under Debt Swap Scheme; of
Government of India. Government of Gujarat has swapped Central debt of Rs.
9563.51 crores carrying coupon rate of 13% and above outstandii ,g as on
01.04.2002, in full.

(b) The State Government requested that 40% of their small savings
collections may continue to be deducted and applied for swapping Central
Government loans carrying interest rates lower than 13%. Further the State
Government had requested for approval loans from merchant bankers @ 7.7% to
7.8% for swapping outstanding HUDCO loan bearing interest rate of 13.5%.

(c) Approval for both the requests has been accorded.
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